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Fir P Santhosh Kumar for applicant 
Sr CGSC for esjondents. 

Counelofappl cant states that thepulicant 

has already dhtained the reliaf prayed for from one of 

the respondents and therefore, he wants to withdraw the 

application as it has become infructuous. Counsel of 

Respondents also submits orally that the relief prayed 

for by the applicant has now, been granted, though wrongly. 

In view of the stat enent made, we find that no 

cause of action subsists in this application. Therefore, 

theapplication i.s treated as withdrCwn on having 

become infructUous. 
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